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ORIGINAL APPLICITION NO.783/94 

FRIDAY THE SEVENTH DAY OF OCTOBER, 1994 

S h il V.Ramakrishnan, 

Shri. A.N.Vujjanaradhya, 

Sri K.Prasad, 
Aged 22 years, 
S/o Late Sri K.Prabhakaran, 
52/69  M.I.Lines, 
Matadahalli, R.T.Nagar, 
Bangalore..560 032. 

Pdvocate by Dr. 11.S.Nagaraja. 

Member (A) 

Member (3) 

.Applicant 

Versus 

1. The Secretary to Government, 
Ministry of Defence,. 
Government of India, 
New Delhi, 

2, Union or India, 
represented by 
Secretary to Government 
Department of Personnel, 
Govt. of India, 
New Delhi, 	 ...Respondents 

'cate by Shri. G.Shantappa, 

ORDER 

V.Rmakrjshnan 	Member () 

The applicant herein is aggrieved by the denial 

f compassionate appointment, which was sought for on 

death of his father, who was working as Saf'aivala in 

Equipment Depot, Air Force in Bangalore. 

2, 	 The applicant contends that his father 

belonged to the inuest strata of the Society and he had 



2— 

no other means odlivelihc od. On his death, he also 

left behind a numbffr of dÔpendents including unmarried 

daughters. The a1icants mother had requested for 

compassionate antmentto the applicant. The depart— PP. 

contentionHjs thathis application was considered 

and was dealt witH accordng to the existing policy by 

the Air Force in uch mat era. As per the existing 

policy 4.5% of th group W vacancy railing in the 

year in the Commad Headqarters are reserved for compa-

ssionate appointmJnt. Al' the candidates for cornpassio—

nate appointment ire consdered for each quarter and 

if a candidate jsLnot selcted durino three nuartprc 

his application sands reected finally. The department 

had produced the elevant materials namely the proceedings 

of the High Power1Committ1 e Meeting, which went into 

the question of c mpassio ate appointment for the three 

quarters and demo strated that the persons who were 

selected were mor deserv, ng than the applicant. The 

department t'urtheh states that after considering the 

applicant thrice 
I 
Ilis cased was finally rejected as per 

the existing poiiy. The , therefore, contend that 

there is no meritHin the 4pplication which deserves to 

be dismissed. 	
H 

3. 	 The man stand 

ing the request f~ 
; 

conpa 

applicant was that he co 

toll 	
three quarters interms 

/ 	 H 

of the department for reject— 

sionate appointment of the 

d not be selected during the 

the relevant instructjons 
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We find that these instructions were considered by the 

Padras Bench of this Tribunal in the case of t9.Marimuthu 

in CA 741/91 and the Tribunal had held that the policy 

ot'the Air Force was in conflict with the instructions 

issued by the Pinistry of Personnel, Govt. of India 

dated 30.6.1 987, which had laid down a scheme for compa-

ssionate appointment in all the wings and departments of 

the Govt. of India. The Tribunal had held in OA 741/91 

that the internal instructionj of the Air Force relied 

Upon by the respondents was in contradiction of the Govt. 

of India instructions and the action taken by the depart-

ment based on these instructions could not be sustained 

and directed the respondents to re-consider the case of 

the applicant in terms or the scheme issued by the flini-

stry of Personnel for compassionate appointment1  We 

are informed by the learned standing counsel for the 

department that the department had implemented the 

directions of the madras Bench and considered the appli-

therein afresh for compassionate appointment. He, 
ti 

	 states that his case was rejected on such re- 
II 

Consjdeatjon. 
.••:•_• 

4.  Following the decision of the madras Bench in 

of m.marmuthin CA 741/91 referred to sura, 

we direct the department to consider again the case of 

the applicant for employment on compassionate appoint 

ment in terms or the scheme laid down by the Ninistry of 

Personnel in its oii dated 30.6.1987 ignoring such part of 

the internal instructions or the department uhich- are in 

varience with the provisions or the scheme -of ministry 



~or Fersonnel. If onthe basHs of such consideration, 

the applicant is fou d e1igi le for compasEionate 

appointment, the dertment hould take turther appro-

priate action on theli basis 0 such assessment, 

5. 	 With .the 4bove diI ections, the application 

is finally disposed r with Iiii 0 order as to costs 
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